FORM A
PUBLIC ANNOUNCEMENT
Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS’ OF
EYEMYEYE PRIVATE LIMITED (CIN NO. U29299HR2021PTC097717)
CP(IB)No.67/Chd/Hry/2025 (Admitted)

RELEVANT PARTICULARS

1. | Name of corporate debtor EYEMYEYE PRIVATE LIMITED

2. |Date of incorporation of | 16" day of September, 2021
corporate debtor

3. | Authority under which | ROC-HARYANA under the Companies Act
corporate debtor is incorporated
/ registered

4. | Corporate Identity No. /| U29299HR2021PTC097717
Limited Liability Identification
No.of corporate debtor

5. | Address of the registered office | REGISTERED OFICE AS PER MCA

and principal office (if any) of | A-8, INFOCITY 1, SECTOR 34 , GURUGRAM,
corporate debtor Haryana, India - 122001.

E-mail: ganesh.i@eyemyeye.com

6. | Insolvency commencement date | 13.03.2026
in respect of corporate debtor (Copy of Hon’ble NCLT Order pronounced on
13.03.2026 received on 16.03.2026)

7. | Estimated date of closure of | 09.09.2026
insolvency resolution process

8. | Name and registration number | Name: Sanjay Kumar Aggarwal

of the insolvency professional | [BBI Regn.No.IBBI/IPA-002/IP-N00126/2017-18/10295
acting as interim resolution

professional

9. | Address and e-mail of the | # C-20, Block-C, Wave Estate, Sector 85
interim resolution professional, | SAS Nagar, Mohali — 160 055 (Punjab)
as registered with the Board E-mail ID with IBBI : sanjayaggarwal.fcs@gmail.com

10. | Address and e-mail to be used | Address and E-mail ID to be used for correspondence
for correspondence with the | with IRP : # C-20, Block-C, Wave Estate, Sector 85
interim resolution professional | SAS Nagar, Mohali — 160 055 (Punjab)

CIRP E-mail ID: cirp.eyemyeye@rediffmail.com

11. | Last date for submission of 27.03.2026 - (As per Regulation 6 (2) (¢) and 12 (1) of
claims CIRP Regulation(s) read with Section 15(1)(¢c) of IBC
e 14 days from the date of appointment of IRP by
Hon’ble NCLT

12. | Classes of creditors, if any, | Not applicable
under clause (b) of sub-section
(6A) of Section 21, ascertained
by the interim resolution
professional

13. | Names of Insolvency | 1. NA
Professionals identified to act as | 2. NA
Authorized Representative of | 3. NA
creditors in a class (Three
names for each class)

14. (a) Relevant Forms and (a) Web link: http://ibbi.gov.in/downloadform.html
(b) Details of authorized | (b) Not Applicable
representatives

are available at:

NOTICE is hereby given that the Hon’ble National Company Law Tribunal, Chandigarh Bench,
Court.No.1, Chandigarh , the Adjudicating Authority under IBC; has ordered the commencement of a
corporate msolvency resolution process of the EYEMYEYE Private Limited (Co:por&te Debtor) on
13" day of March,2026 in CP(IB)No.67/Chd/Hry/2025 (Admitted) and has als .n ted the
undersigned as Interim Resolution Professional vide the said order. </ -




The creditors of the EYEMYEYE Private Limited (Corporate Debtor) are hereby called upon
to submit their claims with proof on or before 27.03.2026 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors’ shall submit their claims with proof by electronic means in specified form
only.

All other creditors” may submit the claims with proof in person, by post or by electronic means in
specified form only.

Submission of false or misleading proofs of claim shall attract penalties.

IP-Sanjay Kumar Aggarwal
Interim Resolution Professional of
EYEMYEYE Private Limited - Under CIRP
Date : 16.03.2026 IBBI Regn.No IBBI/IPA-002/IP-N00126/2017-18/10295
Place : SAS NAGAR Mohali Valid AFA
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PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITOR’S OF
EYEMYEYE PRIVATE LIMITED (CIN NO. U29299HR2021PTC097717
CP(IB) No. 67/Chd/Hry/2025 (Admitted)
. RELEVANT PARTICULARS :
. | Name of corporate debtor EYEMYEYE PRIVATE LIMITED

n

- |Date of incorporation of corporate debtor| 161 day of September, 2021

3. | Authority under which corporate ROC-HARYANA
debtor is incorporated / registered under the Companies Act
4. | Corporate Identity No. / Limited Liability U29299HR2021PTCO97717

Identification No. of corporate debtor

REGISTERED OFICE AS PER MCA
A-8, INFOCITY 1, Sector 34, Gurugram,
Haryana, India - 122001,

E-mail: ganesh.i@eyemyeye.com

Address of the registered office and
principal cffice (if any) of corporate
.| debtor -

o

13.03.2026
(Copy of Hon'ble NCLT Order pronounced
on 13.03.2026 received on 16.03.2026)

. | Insolvency commencement date in
respect of corporate debtor

g Y

. | Estimated date of closure of insolvency

.{resolution process 09.09.2026
| 8. |Name and registration number of the | Name: Sanjay Kumar Aggarwal
y insolvency professional acting as IBBI Regn. No.
¢ |interim resolution professional 1BBI/IPA-002/IP-N00126/2017-18/10295
9..4Address and e-mail of the interim # C-20, Block-C, Wave Estate, Sector 85

. “dresolution professional, as registered

: SAS Nagar, Mohali- 160 055 (Punjab)
2 with the Board

E-mail ID with IBBI:
sanjayaggarwal fcs@gmail.com

k.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address and E-mail ID to be used for
correspondence with IRP: :

# C-20, Block-C, Wave Estate, Sector 85
SAS Nagar, Mohali-160 055 (Punjab)

CIRP E-mail ID: cirp.eyemyeye@redifimail.com
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. | Last date for submission of claims 27.03.2026 (As per Regulation 6 (2) (c)
and 12 (1) of CIRP Regulation(s) read with
Section 15(1)(c) of IBCi.e. 14 days from
the date of appointment of IRP by

Hon'ble NCLT
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. |Classes of creditors, if any, under clause
(b) of sub-section (6A) of Section 21,
ascertained by the interim resolution
professional

Not applicable

Names of Insolvency Professionals
Identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

1.NA
2. NA
3. NA

.| (a) Relevant Forms and
(b) Details of authorized representatives| http://ibbi.gov.in/downloadform.htmi
are available at: (b) Not Applicable

B~

(a) Web link:

NOTICE s hereby given that the Hon'ble National Company Law Tribunal, Chandigarh
Bench, Court No.1, Chandigarh , the Adjudicating Authority under IBC: has ordered the
commencement of a corporate insolvency resolution process of the EYEMYEYE Private
Limited (Corporate Debtor) on 13th day of March, 2026 in CP(IB)No. 67/Chd/Hry/2025
(Admitted) and has also appointed the undersigned as Interim Resolution Professional
vide the said order. )

The creditors ofthe EYEMYEYE Private Limited (Corporate Debtor) are hereby called
upon to submit their claims with proof on or before 27.03.2026 to the interim resolution
professional atthe address mentioned against entry No. 10.

The financial creditors' shall submit their claims with proof by electronic means in specified
formonly.

Al other creditors’ may submit the claims with proof in person, by post or by electronic
means in specified form only. ’

| Submission of false or misleading proofs of claim shall attract penalties. st

IP-Sanjay Kumar Aggarwal

Interim Resolution Professional of

EYEMYEYE Private Limited - Under.CIRP

IBBI Regn. No. IBBI/IPA-002/IP-N00126/2017-18/10295
Valid AFA

Yoate: 16032026
{Blace: SAS Nagar Mohali
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BHARTESH SINGH THAKUR

TRIBUNE NEWS SERVICE

CHANDIGARH, MARCH 16
Ahead of the counting of
ballots in the Rajya Sabha
election, Congress candi-
date Karamvir Singh
Boudh on Monday submit-
ted a complaint to the
Election Commission of
India (ECI) alleging that
Returning Officer Pankaj
Aggarwal was “biased and
predetermined”.
Aggarwal, an IAS officer,
had earlier served as the
Chief Electoral Officer
during the. October 2024
Haryana Legislative
Assembly election 2024.
According to Congress
Chief Whip and counting
agent BB Batra, the
Returning Officer was act-
ing in'a partisan manner.
“He has just not only
illegally entertained the
complaints of alleged
breach of secrecy by two
Congress MLAs namely
Paramvir Singh ' and
Bharat Singh Beniwal
after they had already
cast their vote and no
objection was raised by
anyone at that point of
time, but has also pro-
ceeded in the matter with
clearly biased approach
against the Congress
nominee at the behest of
‘the state BJP govern-
ment,” Batra alleged.
Inhis complaint, Boudh
said a perusal of the video
ootage of the incident
would reveal the falsity of

RajyaSabhaele
allegesbiasbyR

Heated exchanges between lex

Chief Minister Nayab Singh Sa
the Haryana Vidhan Sabha in (

the allegations.

“The. Returning Officer
has openly refused to give
the video footage even
when so demanded after
the video was played
before the Congress nomi-
nee and his election
agent,” Boudh said. ‘

He further said given
the “predetermined
mindset”, the entire
record relating to the
complaints along with the
video footage should be
requisitioned for a fair
decision in the case.

Earlier, Haryana Cabi-

Demand Notice Under Section 13(2)

Finova Capital Pvt Ltd

702,Seventh Floor ,Unigue Aspire, Plot No 13-14 Cosmo Colony ,Amrapali Marg,Vaishali Nagar,Jaipur - 302021, Rajasthan
of Securitisation Act of 2002

Notice is hereby given that the under mentioned borrower(s)/ guarantor(s)mortgagor(s) who have defaulted in the repayment of loan
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